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allowed temporary and ad hoc increas­
es and relief in pension from time to 
time. With effect from 1st April, 1958 
the rate of temporary increase in pen­
sions of Rs. 10 to Rs. 12.50 was allow­
ed to those in receipt of pension not 
exceeding Rs. 100/-. An, ad hoc in­
crease of upto Rs. 10 per month in 
pension was allowed on pension not 
exceeding Rs. 200/- with effect from 
1st October, 1963; this was increased 
by another Rs. 10/  per month from 
1st September, 1969. Besides, with 
effect from 1st January, 1973 such pen­
sioners have also been allowed ad hoc 
relief ranging from R& 15/- to Rs. 
35 p.m. depending on the amount of 
pension. In addition to all these, 
these pensioners have been allowed
graded relief @  35 per cent of pen­
sion subject to minimum of Rs. 35 and 
maximum of Rs. 175/- per month.

Though requests have been received 
from individual pensioners as well as 
pensioners’ organisations' there is at 
present no proposal to bring pre—1st 
January, 1973 retirees on the enhanc­
ed rate of pension introduced on the 
recommendations of the Third Pay 
Commission.
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Realisation of outstanding amount of 
LXO,

8519. PANDIT D. N. TIWARY: Will 
the Minister of FINANCE be pleased 
to refer to the reply given to Starred 
Question No. 353 of 17th March, 1978 
regarding steps taken to realise out­
standing amount and state;

(a) whether any step has been 
taken by L.I.C. to realise Rb. 3,75,000 
outstanding with Shri Chattu Ram 
Bhadani; and

(b) if so, the results thereof?

THE MINISTER OP FINANCE 
(SHRI H. M. PATEL): (a) and (b). 
The balance of dues of Rs. 3,75,000 
,(as on 31st December, 1977) after pur­
chase of the property at Jhumritalaiya 
is to be recovered from Shri Chattu 
Ram Bhadani on the strength of a 
personal decree passed by the Bombay 
High Court. According to L1C, execu­
tion proceedings for realisation of its 
dues were taken and several proper­
ties of Shri Bhadani were got attached 
by the Court in pursuance of the per­
sonal decree. Sale proclamation has 
been issued and the Court would move 
further in the matter of valuation of 
the properties after service of sale 
proclamation and after hearing the 
opposite party.
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